
IN. THn '̂ .bMiFlrtL '-^DMIMIS TR.-'.T r/c Tn l3Ur\j.-..L
PaiW3IPAL BH^CH

hBV'l D5U:[I

OA-2702/90

r.'ew Delhi, dated the 28th /^.pril, 1995

Hon b-i-ts ohri M,•/. Krishnan^ Vic© Chairman (A)
Hon'bla 3mt.Lakshmi-Svvaminathan, I'4ember (j)

1.-Subash Chander
r/o B~i, Laxmi Garden,
Najaf Garh, Mew Delhi-110043 .

-i. .K . Mandhanda s/o Sh ♦I.M.Manchanda,

resiaent of 0-2, Vijay Nagar, Jelhi~9
3. Suresh -Kumar s/o Sh.L .P ,Sharma,

resident of C~5/43j Yamuna Vihar,ijeihi-53
4. Mr s iHnup ama R a i

resident of 630 Krishi Kuni,
Mew Delhi.

(NonG for the applicants)
... .applicants

Vs.

[jnion of India through :

1. becreta.ry^ Drt;-ic, Ministry of /vgriculture
Krishi Bhawan, Kfev; Deihi-1

2. Secretary, IC.'\R, I^rishi Bhavan,
Kjew iJelhi-i

3. Diractor, luUjMew Jelhi-i2

4. Srnt ,.Sv«'aran Kanta Sharma,
tenographer, Division of ilntornoiogv,

Lu-ll, N8v: Jeihi-12

5. :jh.is''..3. /vHni, Superini-endent,
Division of .extension, 1,-^1, New Delhi.

6. omt. :-;aj pahuja. Sr. Clerk, Rg,I Section,
X'aRI, Mevv De Ihi-i2

7. Sh.Chokhe Lai, .••.ssistant, Division of
Mycology & Plant Pathology, lARI,
Ktavv Delhi-12

. Respondents^

(;,\ione for the respondents )

0 R (oral)

([lon'ble Shri N.V. Krishnan, Vioa ChaiiTnan (/-.)

^^Idn^ for the parties, though called tv^ice.

Tho iipplicants have filed this a.jplication aqainst the order

Ra::ed 6-12-90 (annexure .a-S) of th^v lull giving ad hoc
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promotion, to a number of persons till the posts are

filled on regular basis. It is stated that the promotions

have bee-n made m an arbitrary manner agdinst the percentage
quota fixed for selection on the basis of Limited

Departmental uompe.citive cxomindtion. Ths' promotions

have been made on the basis of seniority-cum-fitness.

The applicants have, therefore,'sought to quash this

order and to direct the respondents to operate the

«Re serve List' ot stenographers, orepured on the

j^asis of jepartmental Competitive £xa"nination h^^ld
also

on 11.9*^988 and extend to them-/the benefit of-

promotion given to 3hri K.N. Joshi,^,

2' --^'fter completion of pleadings the matter

came up on 30-.4-1993 when 3hri G-.D. Bhandari,counsel

for the petitioner filed mP 342/93 in Vvhich it was '

stated that one the applicant's n;-:,mely, applicant

Mo.l, has been promoted by the office order dated

21,11.1992 and that, therefore, this applicant's name

should be deleted from the Memo.of parties of the 0./-;,

On that date, the learned counsel for the applicant

also stated that_he would like to withdraw the Q\. cis'
V

the petitioner had granted-relief. It was ordered that

the would be heard -alongv.'ith the 0.

3» This matcer came up, on two earlier' occasions

i.e. on. 31-1-1995 and 7-4-1995 when none was present; for

the applicant. On the second occasion, counsel for the

respondents 5hri V .(-lao submitted that, perhaps, this.

Q .A« has become infructuous but that he vrould like to

get it confirmed from the respondents,

• I\ttn£: is present today. In view of'v-;hat has

transpired on, 30-4.-1993 and the fact that neither the

applicant nor their counsel has been present^ fc'e. dismiss-
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this oppli:-.at^cn On. merits hoit:ing thot the

applicants did not vant to prose-'uly the 0.. oS

there was no g;cievc:nvGe subsisting^

In the circurnsuance s, this 0.- is

dismissed.

(Lakshmi 5v,-3!ninathan)

ivlembsr (j)

Krishnan )

Vice Cha irrnan (;.)


